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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH
CIRCUIT SITTING : GWALIOR

Original Application No.202/01173/2016

Gwalior, this Tuesday, the 15™ day of October, 2019

HON’BLE MR. NAVIN TANDON, ADMINISTRATIVE MEMBER
HON’BLE MR. RAMESH SINGH THAKUR, JUDICIAL MEMBER

Mohan Lal Mahore, S/o Ganesh Ram Mahore, aged 63 years,

Occupation — None, Resident of Saat Bhai Ki Goth, Lakkad

Khana, Jalim Singh Ka Makan, Lashkar, Gwalior (M.P).
-Applicant

(By Advocate — Shri Shyam Kumar Sharma)

Versus

1. Union of India, through O/o the Comptroller and Auditor
General of India, Regd Office Pocket-9, Deen Dayal
Upadhyaya Marg, New Delhi 110124.

2. The Accounts Officer, Office of the Accountant General
(Lekha & Haq daari) — II, MP Gwalior, Lekha Bhawan, Jhansi
Road, Gwalior (MP) 474002 -Respondents
(By Advocate — Shri M.K. Sharma)

ORDER(ORAL)
By Navin Tandon, AM.

This Original Application has been filed by the applicant

in Hindi, wherein the following reliefs have been sought for:

“8 — Relief sought:-

8.1 g &, w9 If¥dHror ¥ fded 2 fo a9
S L B CC G | o B o) B 1 2] SO A MY
JATASHITI & fdvg T AMIT BT A IIRd & b
AR b FC & BRU A B il Regf
eI T8l VBl AR drsy AMdgd Bl RIS Bl =<
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Ao & oI AR BFT Ul g9y dded HI ARy
afergfcd sMTEE T ¥ feemi g |

82 I b, oMMHeHTT &I elRa fear Sd fe
JATAGHITYT JATAGH Dl AHMYID SITATIT BRI B fofy
Y99 7 UIdISUC BUS &I FaRAT B Hifh 3fdadh gRT
JAIEHIO b J&T B fear T T 59a  yHonH
JETAEHITT BHID 2 RT 3MASH & fad | SN foar
g 39 BRU 9 IE 3Mdad P BT SMABR 41 7§ fh
U9 STATIGHITOT | YT &N |

83 Ig fb, fdwpcy # afe a1 rfdamxor urh & b
IR W AMAgH o A AT g3 § Al AESH DI
SHANI 1976 & d1€ 9 MW feAid dd SN HE-II
JferpRor IFd THe I8 WAl 3ded Bl Gl Sird

8 2

ARIRG, AFRIS & 3MMd ®U I JAEEHO & hdl D
PR TR BT UST 59 BRI A AFER™ (R0
faeT © & CHFIdpfecdl B ToRRAGIST FRA BY IMMISH
@1 NfTT=T BT FH31 U4 Sfad 3eer IiRd & |

84 T fb, I AT HS™AT Sl A SfEDHROT
FHS! JATAGH Pl JAGHY b [dog Qo Sd deeq

Mg ® fde] F=a1 & 17

The applicant has submitted that he worked as Daily Paid

Labour with the Accountant General, Gwalior, Madhya Pradesh

from October, 1973 to January, 1976. He approached this

Tribunal in Original Application No.552 of 1993, which was

dismissed on 11.07.1994.

3.

The applicant, thereafter, approached the Appellate Court

where also he did not succeed.
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4. The applicant sent an application dated 22.08.2016
(Annexure A-1) to the respondents and has subsequently filed
this Original Application seeking the aforequoted reliefs.

5. The respondents, in their reply, have submitted that the
O.A is barred by limitation and against the doctrine of res
judicata and, therefore, is not maintainable.

6. Heard learned counsel for the parties, and pleadings
available on record.

7. Learned counsel for the applicant submits that the sole
point for which the applicant has approached this Tribunal is
that in the order dated 11.07.1994 (Annexure A-2) of this
Tribunal, it has been submitted by the respondents that the
office of the Accountant General (A&E)-II came into existence
on 29.05.1985. Since the respondents have misled this Tribunal
in making the statement that the office of the Accountant
General (A&E)-II came into existence on 29.05.1985, hence the
relief prayed for by the applicant may be granted.

8. This Tribunal in its order dated 11.07.1994 in Original
Application No.552 of 1993, has observed as under:

“The applicant is alleged to have been engaged in October,
1973 and discontinued in January, 1976. Thereafter, he made
a representation on 20.11.1989 which was replied to on
29.3.90. The instant petition was filed on 15.7.93.
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2. The learned counsel for the respondents have
submitted that the office of the Accountant General (A&E)-II
came into existence on 29.5.1985. Therefore, the certificate
issued by the Lekhaadhikari is hardly relevant. In any case it
is a stale matter. We are of the opinion that there is no warrant
for our interference.

3. In the result, the petition is dismissed without any
order as to costs.”

9. We find that the instant Original Application has been
filed after more than 20 years of the orders of this Tribunal in
OA No0.552/1993. 1t is seen that even in the first instance, this
Tribunal has observed that this is a stale matter and does not
warrant any interference. As per the learned counsel for the
applicant, the said order was also challenged in Hon’ble Apex
Court but the applicant was not granted any relief. Approaching
this Tribunal again after more than 20 years will not help the
applicant at all as the O.A is barred by limitation under Section
21 of the Administrative Tribunals Act, 1985. Moreover, this
O.A 1s hit by principle of res judicata as the order of this
Tribunal (Annexure A-2) has been upheld by the Hon’ble Apex
Court.

10. Accordingly, the O.A is dismissed. No costs.

(Ramesh Singh Thakur) (Navin Tandon)
Judicial Member Administrative Member
am/-
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